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IN THETION'BLE COURT OF AC MM, 'HS HAZTARI, DELHI 

COMRANY CASE NO. 

OF : 

REGISTRIR. OF COMP.,41NIES, 
NCT OF DELHI & HARYANA 

	 ....COMPLAINANT 
Paryavaran Bhawan, Jim' floor, 

Cif Complex, Lodhi Road, nen 	 e- A.3 v67"11  

1.Mr. Mukesh Sharma,-- 	° --\ \\CA\ 
Vastsa Housa, Janam Bhoomi Marg, Fort. Niumbal. 

Dharmender jam. 
0-31, Ambar Tower, Jaipur. 

3-Mr. Pramod Jain, 
A-62, Hauz Khas, New Delhi. 

4. Mr. G.D. Souza, ---- 
Vastsa House, Janam Bhoomi -Mars, 	Mumbai. 

(OFFICER OF 	Big Star Films Dd. 	 ... ACCUSED 

COMPLAINT UNDER SECTION tZ pq 	OF THE 
COMPANIES ACT.1956 FOR CONTRAVENTION OF SECTION 

.2.,_04 4 	OF THE COMPANIES ACT, 1956.  

T 

.t 



CC NO. 2950-2953/3 

04.07.13 

Present. 	Company prosecutor for complainant. 

Accused no. 1 is already proceeded u/s. 305 Cr.PC. 

None for accused no. 2 and 3. 

Mr. K. Mani, Process Server is present. He has filed copy of 

newspaper Nayshakti dt. 28.03.13. 

I have perused the same:,  Process u/s., 82 dr.PC qua accused G.D. 

Souza and Mukesh Sharma has been duly eiteouted upon them through 

publication but they failed to appear before the court. Thus, it is clear that 

accused G.D. Souza and Mukesh Sharma are intentionally avoiding themselves 

and avoiding their appearance before the court despite service of process u/s. 82 

Cr.PC. Hence they are declared PO. 

It is already 2.25 pm. There is no appearance on behalf of accused 

Dharmender Jain and Pramod Jain since morning despite several calls. Hence, 

their bail bonds stands cancelled. Issue NBW against them and notics to their 

sureties through concerned SHO. 

Put up for report on 22.08.13. 

(D.K. S 
ACMM(SPL ACTS), CENTRAL 

DELHI/04.07.13 
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